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there are a number of boys working
on the Southern Railway and their
ycomplaint is that there is no security
of tenure. How can such a service
be satisfactory?

SHRI VASANT SATHE: They are
the most fiithily dressed people in
the world.

DR. HENRY AUSTIN: They are
not interested in serving well. They
are gometimes even deflant of the
travelling publicc I travel by the
Jayanti Janata often, anqd I know the
situation.

SHRI BRUTA SINGH: 1t is true
that most of the bearers are employ-
ed on a commission basis. The Com-
mittee eppointed in 1967 also has
not made any specific recommenda-
tion in this regard. Uniforms are
supplied by the railways. If there
is any compluint, the hon. Members
may let us know,

SHRI VASANT SATHE:
raised it again and again.

I have

MR. SPEAKER: Since a large
number of hon. Members are rising
in their seats and are having griev-
ances, I would suggest that the hon.
Minister may invite them and discuss
this matter.

Rates for Casual Labeurers

®187. SHRI R. P. YADAV: Will
the Minister of RAILWAYS be
pleased to state:

(a) the procedure followed for
fixing the rates of wages of casual
labourers in the Railways;

(b) whether the casual labourers
are to be paid at the rate of 1/30th of
sthe minimum of the scale if the
casua]l rates are not fixeq for any
reason for a period of 14 years; and

(c) if g0, whether labourers in
Delhi have been paid according to
these rates?
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SHRI R. P. YADAV: How many
types of casua] 'abourers are there
on the railways, and how can they
be distinguished? Under what type
do the labourers working under 10W
come, and what should be their mi-
nimum wage in quantum? Is Govern-
ment in the know of the fact that
about 140 casual labourers are work-
ing under IOW, New Delhi, and
have completed more than  six
months, and that some of them have
worked for 236 to 2,636 days? Is it
also a fact that ir spite of this they
are not given the scale rate which
is mandatory?

ot x Fag o qgi TR E
70T T ¢ 1 F A TARR T
T w3 § MU FEe 39 fem & 7@l
§, A CRTT WY ATEAT AT WY FET
sA & fag =1 sy &) sa & fag
¥ <@ 7@ Fraifer feat s § -

The Casual Labourers governed by
the Minimum Wages Act are remu-
nerated on:—

(a) daily rates ascertaineq from
the local authority or the
State Gcvernment concerned
where necessary; or

(b) if such rates are not avall-
able, at 1/30th of the mini-
mum of scale of pay pluz
Dearness Allowance applica-
ble to corresponding cale-
gories of railway staff; and

(c) if elther of the rate of
wages arrived at in the man-
ner indicated in (a) and (b)
above happens to be lower
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than the minlmum wages
fixed under the Minimum
Wages Act, then the rates
fixed by the appropriate au-
thority under the Act.

THE MINISTER OF STATE IN
THE  MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI): I
would like to clarify one point.

There is no casual labour on tne
meintenance eide.

SHRI R. P YADAV: Towards
the Lottom of the statement,
have said, “Casual labourers work-
ing in Delhi arc being paid  daily
wages &t the rates prescribed by
the local authorities™ This is wrong.
I challenge it. They have not been
able to  &scertzin it from the local
authorities, so far as Delhi Division
is  concerned. In the light of it 1
wouid ke to know from the hon.
Mi_nister whether it jg not a fact that
thigs payment of casual labour was re.
ferred to the Railway Labou- Tribu-
nal in 1969 and the Tribunal reported
in 1872 and consequently the Raijlway
Board issued instructiong to the units
to say that payment to non-project,
non-scheduled labour will be made
after ascertaining from the local or
State authorities or in the alternative
1/30th of the minimum scale of pa¥
plus dearness allowance upto the
period of four months and after that
they will be given the status of tem-
porary employee? Ig it also a fact
that Northern Railway is not giving
these employees their status and
benefits of temporary employee? I
can just quote an example of PWI
Delhi and you can also take the
example of paniwals. For years to-
gether they are casual labourers?
May I know from the hon. Minister
whether anything hag been done by
the Railway or not? If so, what
steps the Government {s taking in
this regard?

SHRI BUTA SINGH: Let me,
first of all, make it clear that most
of the information that I heard from

they ‘
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the hon. Member is not based on the
facts. The facts are that daily wages
paid in Delhj division are ascertained
from the Delhi Administration in
August, 1976, that is, the current
month and are fixed at th: latest
rates given by the Delhi Administra-
tlon to us. So, it will not be true to
say that Northern Railway and the
other railways in genera]l] are nct
following what the - local authorities
say. The rest suggested by the Delhi
Administration is Rs. 5.85.

SHRI INDRAJIT GUPTA: This is
not the first time that these com-
plaints have been made by railway
unions regarding the scandalously
low rates of wages whick have been
paid to the casual labour. With re-
ference to the statement which has
been laid on the Table of the House,
may I just draw his attention to one
example and ask him to explain in
termg of this statement? On the
South Central Railwav, wages of
casual labour in Secunderabad and
Vijawada js as low as Rs. 225 per
day. The minimum wages fo; un-
skilled mazdoors notified by *the local
Collectors are as follows: —

Rs.

Vishakhapamam . . . 5°50
West Godavari . . . §-00
Kurmnool . . . » 4-00
Warangsl e e e e 4°50
Hydrabad District . §:00
& the twin cities of Hyderabad &

Secunderabad . . . §°00
These people are being paid Rs. 2.20
and yet they give the state-
ment here saying that these

wages are fixed according to the local
rates. Will he kindly explaln. how
long this state of affairs is going to
continue?

SHRI BUTA SINGH: As I reite-
rated in my reply to the last supple-
mentary, we always take whatever
the local authoritles or the State
Government has to say. But, in this
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particular case, as the hon, Member
hag pointed out something, we will
definitely get in touch with the
authorities and see that there js no-
anomally.

SHRI INDRAXMIT GUPTA: [ can
give so msny anomalies, but there
is no time to do it. This is only one-
case.

MR. SPEAKER. You can verify
the ciscrepancy in the rates fixed by
the Railway Board and the local au--
thorities.
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SHRI (MOHD. SHAFI QURESHL:
“This matter was referred to a tri-
bunal headed by Mianbhoy. The
Mianbhoy Tribunal has given an
award for decasualisation of casual
labour, We have accepted most of
the recommendations of the Mian-
‘bhoy Awarc. It is four months for
persons wwhe are sworking in other
than projects ard six months for
those who are working in projects.
“That is being followed. But we have
received complaints that in certain
areas, ‘he services of the labour are
dispensed with just two or three days
before the four months period is
over. We are looking imto it.

Relaxation of Curbs on Managerial
Remuneration

+
°188. SHR] D, K. PANDA:

SHRI S. A. MURUGANAN.
THAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to ttlie;

(a) whether Government propose to
relax the curbs on managerial remu-
neration;

(b) if so, the salient features there-
of, and

(c¢) what factors have led Govern-
ment to take such a decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA: (a) No, Sir,

(b) and (c). Does not arise.

SHRI D, K. PANDA: It is a welcome
'eply. If the reply is in the negative,
he House must be happy. But still,
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to be on the safe side, for the purpose
of clarification, I would like to ask "
the hon, Minister whether the reported *
news-item in the Hindustan Times
according to which Mr. Bedabrata
Barua addressed a meeting of the All.
India Manufacturers’ organisation at
Bombay is correct or not. It is report-
ed:

¢The Union Government is consi-
dering some relaxations to its guide-
lines that industrial units not making
profits will not be allowed to pay
more than Rs. 60,000 per year as
remuneration to its professional man.-
agers,

The Minister admitted that the
guideline was posing problems. The
Government was coming up with
suitable amendments. Mr. Barua.
however, did not elaborate what
amendments were being made.

Speaking at a meeting organised
by the All-India Manufacturers’ orga-
nisation, Mr, Barua, stated that the
Government had taken some steps
to regulate the managerial remu-
neration in the corporate sector. A
ceiling of Rs. 130 lakhs per year
was imposed. In approving the ger-
vice conditiong of top managers in
private sector industry, he said, the
Government was guided mainly
whether the compensation paid was
proper or not for the services ren-
dered.” .

This is the news.ltem that has been
reported. 1 want to know whether any
such statement has been made and
whether those facts have been admitted
as has been reported in the newspaper.

SHRI BEDABRATA BARUA: This
was a meeting of the All-India Manu-
facturers' organisation which ] ad-
dressed. 1 do not think the whole
report is correct. But most of it is in
conneclion with the remuneration of
the executives. The question asked to
me was, whether the Government
wanted to put curbs on the remunera-
tion of the executives who were not





